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@ <IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : Hvosnnaao'asucu
) AT HYDERABAD

ORIGINAL_APPLICATION NO,219/85 |

DATE__OF _ ORDER__:_ 01-10-1997,

between =~ '

1. P.Sreenivasulu '
2. M.Abdullah

ee Applicants
"And '

1. The Supdt. (Telagrapha) Traffic,
Nellore Dn, Nellors.

2. The Sugdt. Incharge, CTO, |
Nellore Toun, |
Nellore A.P.,

3. The Chief Genl.Manager, AP Circle, ,
Doorsanchar Bhavan, Nampally Rd,
Hyderabad-1, '

y

rd

4, The Supdt. Incharge, CT0, Tirupati,.

.o Raspondanﬂa
Counsel for the Applicents ¢ Shri Krishna Devan
Counsel for the Regpondents : Shri N;R.Devaraj? Sr.LGSC

CORARM ¢

THE HON*BLE SHRI R.RANGARAJAN ¢  MEMBER (A)

THE HON'BLE SHRI B.S5.JAI PARAMESHWAR ¢  MEMBER| (J)

(0rder per Hon'ble Shri B.S.Jai Psrameshuar, Medber (3

g -

//4(”

..C. 2.
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“counsals for the parties we are fina}iﬁ disposing

- 2 - It
f |
|

_(Grdér per Hon'ble Shri R.Rangarajén;iMsmbar (A)

- e [ 1 -} L_ L J . | ‘
| l f
Hgard sri $urya Rac for Sri Kriashna Devan, counsel for t L

applicant end Sri W.Satyanarayans for;Sfi N.R.Bevar%j. stendin

I 1
coungal for respondsnts, | [
| . [

2. Though this 0OA is posted for today for consid%ring the

consent of the learned

|
of this CA.

H
[

- |
3. There are two applicants in thigfﬂn; The first applica
' (

joined as pert-time casual ldbourer,ih’ths office bf Telecom,
(B 1 .

Madanapally Telegraph Cffice on 22-1&%1989 and anauch was warking

"
as Water man-cum-Sweeper-cum~Telscom Messenger-cu

M.A., the direction patitionéLJith thq’

at

4- Farash ( &esantly

he is working as pert-time casual Afbourer in the office of Telecom
|

: |
Centre, Renigunta) He claims to have bsen working for more
L .
. e o .
aix hours per day and for more than 240 days in every yeard.
_ , |
| l |

. |
4, Likewiss the second applicant dlso Joined ﬁs part=-time casual

labourer on 29-~3-1989 in the nrficnléf the DTG, éuttur. He |also
|

Lhen

claims to have bsen working for 24D|hays in euar} yBar .
I I
o ‘

Il 1

5. It is submitted that in ordeér to absorb the applicen r
ten

[
. I . I
under Group-D vacancies, the respondents cpnducﬁed the wri

and viva-voice test on 19-1=95 and 20-1-95 roap?ctiualy and thet
! 1

!appointmsn as

: |

Group-D category employees. They submit that the respondent No.2,

[ | p{—k‘

h the

they were successful and they vere, gelectad for

by his memo dt.27-1-95, ordered both the spplicants to jed

n job tfaining, for
|

: | seda

Superintendent in-cherge, €70, Tﬁ:gpa;;, for o




-

()

Mree

- 3 = i
a vesk and for subseguent appointmantné Accordingly. they completed
that on job trainimg on 7-2-95, Respohdsnt No.2 isaued orders to

them to join?the prescribed stations sLeh a§ Teleconm Centre, Palmaner

and Poler respectively,

Ge Howsver, the Superintendent;In-charge, CT0, ﬂallera ordered
for stopping of both the spplicants as| Gr.D employees by his grder

bearing No.XT/1504/07 (Annexure A=3).

Te The applicants have filed this OA for a direction to the
respondents to appoint both the applic?nta in their placas of |posting

as per the memo dt,.22,2,95,

l
8. An interim order was passed on 17,2,1995 with a directign

that the applicents shouid be entrusted with the same duties yith

which they were entrusted by thse time they were deputsd for

Fd
-

weng, '
training if they are not entrusted with such duties.

not engaged cn casual basis sarlier to 22-6-1988, which is thg cut

9, A counter has been filed statinl that the applicants were
off date for regulériaing ths casual T

e |
L .
?bourtrs and that therefore, the
Superintendent ln~cherge, Nellore, ordLred stopping entrusting

duties to the applicanta,

10.  Admittedly, the applicants were engaged on casual basis

after 22-6-88, Though the applicahts wars allowed to appear fior

the wuritten test, they noticed the misfaka on a complaint reacdived
i .
by the Circle Secretery, Line Staff, #ince the applicants were

engaged on casual basis after 22-6-88 they could not ‘have bedn

considered for regularisetion. Hence the Supdrintendent incharge

e

t
I 1

t
|
|
¢

00004.




- 4 =
rightly ordered for stopping admittangﬂ of tha applicants,
- | T
|
submit the respondents. ,

.
| |
[

"1, The learned counssel for the agp@ﬂgﬁﬁta submittad'that thay
o

were not paid wages for the period th?y had uorked.i This grievance

is a seperats cause of action for uhﬂch they have te file a seperate

"OA. So far as the regularisstion or're-admitting tPam into th&

Depegtment is concerned, they are not ﬂligibla to bf regularisLd

‘for they were not engaged on casual Aasis earlier tP 22-6-88.

Hence t he applicants are not entitlec ﬁo any of the

0.A. is lieble to be dismissed. .‘

reliefs, [The

124 However, thas dismiassal of the FJQ; will not stand in ths way
o \
IA casual basis, either fyll

of ths respondents to engagse them on

time or part-time, if there is need Fﬂ_prafaranca.to the fras+era

from the open marksti. !

13. The OA is, therefore, diamiss%dr No costse.

: " | //_é
T
| (R \RANGARAJAN)
! Mmembar (A)

{J\l

i :

: Dataed:_1st_October, 1997
x | Dictated in Open Court, "’]

| WN\/

sr/avl |
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Copy to:

1e

2.

The Superinteﬁdent,(Telegrapbs)fraﬁfic,'
‘Nellors Division, Nellore.

The Superintendent Incharge, CTO,
Nellore Toen, Nellore. - ‘

The Chief Gensral Maneger, A.,P,.Circle,.
Doorsanchar Bhavan, ﬂampally‘ﬂoad,

HYdE}I‘Q had.

The Superintendant ihbhargg, LTe,
Tirupathi. : ' .

One copy £o HB3IP(M)(M®),cAT,Hyderabad,

Ona copy to D.R(A),"AT,Hyderabad.

' One duplicate copy.

YLKR

One copy to Mr. Kriéhna‘DBVah,ﬁdvocate,CAT,HydérabadQ-

" Gne copy to Mr.N.R.Dayraj,ﬁr{CGSC,CAT,Hyderabadg '

|




TYRPED BY

CCMPERED BY

IN THE C

NTRAL ADMINISTRATIVE

HYDERABAD

THI AT BLE SHRT R,R4NGARAJAN

AND

CHECKER BY
APPROVED BY

m{A)

»

TRIBUNAL

THE HON'BLE SHRI B.5,341 PARAMESHWAR

M (3)

Dated: |//0/?9

ORBZR/ 3UDGHME NT
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Adyitted and Interim Dirdctions

Iss\ied,

Allg ad

Dispoged of with Directions

Dismissead
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